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"That the amendment made by the Lok 
Sabha in the Bill be agreed to. " 

The question was put and the motion was 
adopted. 

I. STATUTORYRESOLUTION 
SEEKING    DISAPPROVAL    OF 
THE FINANCE (SECOND    AM-

ENDMENT)   ORDINANCE, 1, 990 AND 
D. THE TAXATION   LAWS      (AM-

ENDMENT) BDLL, 1991—CONTD. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
DIGVIJAY SINGH); Sir, I beg to move: 

"That the Bill further to amend the 
Finance Act, 1990 and the Income-tax Act, 
1961, as passed by the Lok Sabha, be taken 
into consideration. " 

Sir, the hon. Members are aware that as a 
result of the crisis in the Gulf, the Government 
has undertaken a massive effort to evacuate 
Indians working in the area and provide relief 
to them. With a view to partly meeting the 
cost involved in this effort, the Government 
had decided to mobilise additional resources 
through inter alia increase in the surcharge of 
income tax, payable by domestic companies. 
Since the Parliament was not in Session and it 
was necessary to take immediate action to 
raise the resources, the Finance (Second 
Amendment) Ordinance, 1990 was 
promulgated by the President on the 15th 
October 1990. Under the Ordinance, the 
surcharge payable by domestic companies 
during the financial year 1990-91 for income 
exceeding 75, 000 rupees was increased from 
8 per cent to 15 per cent. The Ordinance 
provided that the surcharge at the higher rate 
of 15 per cent would apply by deducting tax at 
source from payments made to domestic 
companies. As such, deduction is to be made 
under the various provisions of the Income-
tax Act 1961 and the Finance Act of 1990. 
(Interruptions) 

 

SHRI DIGVIJAY SINGH; The Ordinance 
also provided that hte enhanced rates... (. 
Interruptions). 

 

THE       VICE-CHAIRMAN        (DR. 
NAGEN SAIKIA); If you desire    so, we can 
adjourn the House for lunch. 
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SHRl SHANKAR DAYAL SINGH: But 
in the Business Advisory Committee, it was 
decided... (Interruptions). 

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND PARLIA-
MENTARY AFFAIRS (SHRl SATYA 
PRAKASH MALAVIYA); But, Sir, it was 
not her wish that the House should bs 
adjourned for lunch. (Interruptions) 

THEVICE-CHAIRMAN(DR. 
NAGEN SAIKIA): She said that there is no 
quorum in the House. 

SHRI S. S. AHLUWALIA (Bihar): But 
how can you work without quorum?   
(Interruption). 

SHRI SHANKAR DAYAL SINGH: Sir, 
you have already announced the 
adjournment of the House for lunch. 

THEVICE-CHAIRMAN(DR. 
NAGEN SAIKIA); Then, the House stands 
adjourned for lunch and we shall meet at 2. 
00 p. m. 

The House then adjourned for lunch at 
fourteen minutes past one of the clock. 

The House reassembled after lunch at 
four minutes past two of the clock. 

The Vice-Chairman     (Shri    Shan kar 
Dayal Singh) in the Chair. 

I.  Statutory Resolution Seeks   Disap 
proval of    the    Finance (Second 
Amendment)     Ordinance, 1990— 
Contd. 

II.  The Taxation Laws (Amendment) 
Bill, 1991—Contd. 

SHRI DIGVIJAY SINGH: Sir, I beg to 
move— 

That the Bill further to amend the 
Finance Act, 1990 and the income-Tax 
Act, 1961, as passed by the Lok Sabha, 
be taken into consideration. 

She, honourable Members are aware that 
as a result of the crisis in the 

I    Gulf, the Government had undertaken a   
massive  effort   to     evacuate    the Indians 
working in that area and to provide relief to 
them. With a view to  partly meeting the  
costs involved -n this  effort, the  
Government    had decided  to  mobilise     
addtional     resources through, inter alia, 
increase in the surcharge on income-tax 
payable   by   domestic   companies. Since     
the Parliament was not in session and it was 
necessary to take    immediate action to 
raise the resources, the Finance (Second 
Amendment) Ordinance      1990 was 
promulgated by the  President on the  l'5th 
October, 1990. Under this Ordinance the 
surcharge payable  by  a  domestic  
company during the financial year 1990-91 
on incomes exceeding    Rs. 75, 000 was 
increased from 8 per cent to 15 per cent. 
The Ordinance provided that the surcharge 
at the higher rate of 15 per cent would 
apply while deducting tax at source from 
payments made to a domestic  company  
where  such  deduction is to be made under 
various pro-vis: ons of  the  ncome-Tax  
Act, 1961, and the Finance Act 1990. The 
Odri-nance also provided that the enhanced 
rate o'f surcharge would apply while 
collecting tax at source from a domestic 
company engaged in the business of trading 
in alcoholic liquor for human     
consumption     (other     than Indian made 
foreign liquor) or forest produce as well as 
while computing the amount of advance tax 
to be paid during the financial year 1990-
91. As the date by which    the first instal-
ment of advance tax due on 15th Sep-
tember, 1990 had already lapsed before the 
Ordinance was promulgated and the 
Government's intention   was to raise 
additional resources immediately  the   
Ordinance   provided   that the surcharge in 
respect of the instalment  of  advance  tax 
payable  on 15th September, 1990 could be 
paid by 15th November, 1990. 

This will yield a revenue of about Rs. 400 
crores. 

One of the  objectives  of the  Bill is  to  
replace  the   provisions   of   the 
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Finance   (Second  Amendment)   Ordinance, 
1990. 

The present Government alter assuming 
office, under took a review of the economic 
situation in the country. As a result of • the 
Gulf crisis, which has affected import and 
excise duty realisation, and the domestic 
disturbances which have affected production 
and movement of goods, the budgetary deficit 
might reach an alarming level unless imme-
diate steps are taken to restore some balance 
in the fiscal account. As a part of the strategy 
to meet this . 'hal!enge the Bill seeks to 
enhance the rate of surcharge on personal; n-
come-tax from the existing rate of 8 per cent 
to 12 per cent. Under this proposal resident 
non-corporate taxpayers having a taxable 
income exceeding Rs. 75, 000 during the 
financial year. 1990-91 wil be required to pay 
a surcharge on income-ax at the rate of 12 per 
cent of income-tax as against the present rate 
of 8 per cent. The additional surcharge will 
be levied while deducting tax at source from 
incomes subject to such deduction paid after 
the date on wh'ch the Bill, as enacted, 
received the assent of the President. S'"milar-
ly. surcharge at the ' enhanced rate will be 
levied in cases where under certain special 
provisions of the Income-Tax Act 
assessments of the current incomes are to be 
made during the current financial year and 
these assessments are made after such date. • 

Non-corporate res; dent taxpayers liable to 
advance tax durmg the current financial year. 
will also be required to take into account the 
enhanced rate of surcharge while calculating 
their liability to advance tax. They will be 
required to make good the. deficiency in the 
first two instalments on this account while 
paying the last instalment due on the 15th 
March, 1991. Persons, responsible for paying    
salary    income   will 

 also be required to adjust the deduction  from  
such  income     during the 

' remaining part of the current financial year so 
as to recover the surcharge at the enhanced 
rate for the whole year. 

This proposal is likely to yield a revenue 
of Rs 140 crores in a full year. The est'mated 
revenue during the remaining part of the 
current financial year is Rs. 60 crores 

Another proposal for additional resource 
mobilisation in the Bill relates to the business 
sector. At present, depreciation in respect of 
plant and machinery used for purposes of the 
business is calculated at the rate of 33. 33 per 
cent, 50 per cent and 100 per cent and in 
respect of other assets like buildings at 20 per 
cent. As a one-time measure, the Bill seeks to 
restrict the deduction on account of 
depreciaifon in respect of plant and 
machinery and other assets used for the 
purposes of the business or profession to 75 
per cent of the sum calculated at the rates of 
depreciation prescribed under the Income-
Tax Act. Since the proposed restriction on 
depreciation allowance cause hardship to 
small businesses, normally carried on as 
partnership firms or as proprietory concerns, 
it will, therefore, not apply to the non-
corporate taxpayers. The proposal to restrict 
the depreciation allowance will have the 
effect of increasing the tax base of corporate 
taxpayers carrying on bus; ness for the 
assessment year 1991-92 to the extent of 
about Rs. 2400 crores resulting in additional 
revenue of about Rs. 1100 crores in a full 
year. Out of this, about Rs. 750 crores are 
estimated to be collected during the current 
financial year. And. Sir, the other provisons  
in the Bill are of a consequential nature. 

Sir, I trust that this Bill will receive the 
unanimouse support of this House 

Sir, I move the Bill. THE    VICE-
CHAIRMAN      (SHRI SHANKAR DAYAL     
SINGH)-. The 
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[Shri Shanker Dayal Singh] 
Bill has been moved by the Minister. Now, 
Mr. S. S. Ahluwalia will move his own 
Resolution, 

SHRI S. S. AHLUWALIA: It is not 
your fault. 



61                   The. Taxation Laws           [ 11 JAN. 1981           {Amdt. ) BUI, 1881— 62 

 



63      The Taxation Laws      [ RAJYA SABHA ]     (Amdt. ) Bill, 1991— 64 

 



65      The Taxation Laws       [ 11 JAN. 1991 ]      (Amdt. ) Bill, 1991— fo 

 
The questions were proposed 

THE VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL SINGH): The 
Resolution and the Motion for the 
consideration of the Bill are now open for 
discussion^ Shri Jagesh Desai. 

SHRI JAGESH DESAI (Maharashtra): 
Mr. Vice-Chairman, though the scope of the 
Bill is limited, I would confine myself to 
some of the observations made by the 
Finance Minister at the time of presenting 
the Budget. At that time, he had declared that 
we will do our best to see that incomes 
which are evaded and which are called 
'concealed' and in the popular term known as 
black money, will be brought out. Not only 
that, there was no mention in his speech that 
they will come up with shemes by which 
black money invested in social housing or 
for such other purposes will get some 
taxation. I would sion with regard to 
taxation. I would like to place my view on 
this issue. 

I am of the firm view that no con 
cession should be given to such per 
sons who have concealed income. 
The only concession which  the Gov 
ernment can give is to the honest 
and not to the dishonest tax 
payers because they only 

understand the    language   of   harsh 
punishment    which can be given to them. So, 
please don't go in for such schemes. In the past 
also such schemes  were  there  and  I  will 
particularly give one example. It was decided 
by the Government that income of those  who     
declare  it, will  be taken     separately  and    
will not  be added and  they will  be  taxed  only 
on that income at the rate applicable to that 
income. Many of the assessees having black    
money    declared    Rs, 15, 000 in the name of 
one minor child, another 15, 000 rupees in the 
name of another minor child, because  those 
days persons with income pf Rs. 15 or 20 
thousand were not liable  to tax, and that way, 
those assessees gave 20 to 30 declarations and 
got the exemption  and     converted it    into    
white money. As far as I am concerned, I am  
against such schemes. The only j    scheme they 
can    understand is the scheme of harsh action. 
Raids should be  conducted; seizures    should    
be undertaken. But unfortunate^ when some of 
the officials of the taxation department—both 
excise and income-tax—go for a raid, the  local    
shopkeepers  and big businessmen gherao them 
and beat them and don't allow them to carry on 
their work. Unfortunately, the  previous    
Government, after coming to know that these 
officers are not willing to go for raids and 
seizures, and for six months, no raids  and 
seizures were  undertaken, resulting in lesser 
collection of taxes, said that they will give them 
all the help and reward to the  honest  officers 
and if   the   State    Government because  of 
law  and order  situation, were  not  able  to 
spare  some  police force  for this  purpose, the    
Central Government itself should have some 
force so that their plans of raids are not  leaked  
out   and  such  force  will remain at the 
disposal of the department. These  raids  and 
seizures  can help in more  collections  and if 
you have to incur some expenses on this force, 
it can be covered by addHional collection of 
taxes. So. I suggest that if  the   State     
Governments  are  not 
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[Shri Jagesh Desai] 
able to provide the required force you can 
have your own personnel to give protection 
to these honest officials who go for raids. 

Another point is, I want to remind you that 
the G: ft Tax (Amendment) Bill was 
introduced iast year. Eleven months have 
gone toy, but the Bill has not come up. In this 
connection I would like to refer to the earlier 
provision. Earlier, the whole scheme was 
different. The persons who gives the gift has 
to pay tax on it. But under this B: ll which 
was introduced last year, the persons who 
receives the gift has to pay tax. Of course, the 
Bill has not been passed yet. It remains where 
it was. But there is utter confusion in the 
nr'nds of those persons who have given gifts 
and those who have taken gifts. 

S'r, I want to make it clear that I am against 
this Bill. Tax should De payable by the person 
who gives the gift. I would elaborate my 
point. Most of the. gifts are given to divide 
the wealth, to divide the income. That 's why 
it was decided that the tax will be levied on 
the person who gives the gift. But what is the 
position under this Bill? I can give Rs. 15, 
000 each. I do not remember the correct 
figure. I can give Rs. 15, 000 each. I don't' 
have to pay any gift tax on it. This was not 
the position earlier. If I give Rs. 15, 000 each 
to six persons, which comes to Rs. 90, 000 in 
all, I have to pay gift tax on the entire sum of 
Rs. 90, 000. The then Finance Minister 
said—in regard to this B; ll—that at the time 
of marriages, persons receive big amounts as 
gifts, and that, therefore he was bring'ng 
forward this provision. But how many such 
marriage take place? This would only lesd to 
avoidance of Wealth-tax and Income-tax. If I 
were t0 put, say, Rs. 90, 000 'n fixed deposit. I 
would earn an interest of about Rs. 11. 000, 
but if I have to pay gift tax on this amount. I 
will have to pay Rs. 6, 000. Therefore. this 
sort of provision in the new Bill would and to 
avoidance  of gift tax. It is 

good that the Bill has not been passed. Don't 
brng it. Let it lapse. This will be in the 
interest of the Exchequer. Otherwise, if the 
Bill is passed, there will be such kinds of 
transfers—as I pointed out—and there will 
be tax avoidance. 

Last time, it wasw said by the Government 
that they would get an add!" tional amount of 
Rs. 800 crores from corporate taxes. You took 
away the investment allowance. You reduced 
the corporate tax from 50 per cent to 40 per 
cent. I do not know why it was done. We 
want resources. By this, you have done inj 
justice to the public sector undertakings. 
These public sector undertakings which re-
quire resources have to go to the public for 
money. These undertakings, like steel, coal, 
etc., require huge sums for their machinery. 
You have deprived them of 20 per cent. You 
have given the advantage to the 
multinationals. What about these 
multinationals? Take, for example Colgate. 
Or, those who manufacture soaps. They 
require only a very small amount for their 
capital, but their production is very high. 
Therefore, they wil benefit. They have to pay 
40 per cent instead of 50 per cent. But these 
public sector undertakings, which are highly 
capital-'ntensive, are suffering. You  reduce 
the corporate tax and yet you say that you 
would be getting an additional amount of Rs. 
800 crores by way of corporate tax. I would 
like to know from the Minister, what is the 
present figure in regard to corporate tax 
collection? I say that insstead of taxing the 
individual taxpayer, you should have retained 
the rate of 50 Der cent in respect of corporate 
tax. You did not do it. I would like to noint 
out thst last year, except the cement industry, 
most of the major industr'es in the nrivate 
sector doub-'od their rjrofhV This -'s because 
you reduced the eoroorate tax. Instead of 50 
ner cent thev have to pav only 40 per cent. 
Depreciation is a charge 
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on expenses. If you want to reduce it—now 
you have reduced it, to 75 per cent—what 
will happen? No new machainery will be 
brought, production will not be there and as 
such whole development programme will 
come to a standstill. You have done it now, it 
is for the one year but I request you that you 
should take care in future because 
depreciation is a charge on expenses and you 
should not play with that. 

Coming  to  another  aspect  relating to big 
industry groups, every      year their accounts 
are overseen. We have found from the 
overseeing account— if I remember the figure 
of 1986-87— they had concealed the income 
to the tune of Rs. 250 crores. What are you 
going to do about that?    If you can collect the 
taxes from big industries, you will not     have 
to collect   taxes from  the small industry. And 
here the surcharge on income, it remains with 
the  Central  Government. At the   cost  of  
State  Governments  you want to augment 
your resources and that is not good. That is a 
fraud on the  States. You should have collec-
ted taxes  from the  corporate sector. You 
could have increased wealth tax. My views are 
clear about estate duty. I have said about it 
earlier. I had said    that    by  abolishing  the  
estate duty you are losing revenue, but the ex-
Finance Minister, Shri V. P. Singh, said   that   
the   revenue   was   only   to the tune of Rs. 
20 crores and as compared to this  the 
administrative cost was more. I do not 
understand how it is      more. The same 
officer who looks   into   the   cases   of   
income-tax and  wealth-tax  will  be looking 
into the estate      duty cases. Only there will 
be additional cost of paper. Some more 
officers could be appointed but the  books      
should      be   scrutinised thoroughlly. Your      
scheme    about random checking, I think, has  
again generated the scope for black money. 
So. if they consider that my suggestions. 

         SHRI S. S. AHLUWALIA: Why do I    
you mean by 'if they'? 

SHRI JAGESH D^SAI: They will be in 
the Government. They are in the 
Government. So, I request them to  consider  
my suggestions. 

Then, I feel, by not having scrutiny of most 
of the accounts you are allowing the 
generation of black money. How does it 
happen? If I have some black money, I Will 
credit it in the name of somebody, in the name 
of some 15—20 persons, deposit an amount 
of Rs. 15, 000 to Rs. 20, 660 in each account. 
So, my profit is very much less. You are not 
going to examine my books but those benami 
credits are my own money. I have made it 
legal by crediting the same in some names 
who will not withdraw it. It will remain there 
and again they will get interest by way of 
deduction. So, I wish the accounts of the big 
assessees are scrutinised thoroughly. Even in 
other cases the officer should see what 
happened to the deposits in the earlier year 
and how much it is this year, why there is a 
big gap. If there is a big void he must question 
them and from that he will be able to know 
that these Ere benami transaction. Then you 
can get sizeable amount. 

Now I come to the last point. As far as I 
know, this year the collection under income-
tax and corporate tax is less than what it was 
in the earlier year up to this time. What are the 
reasons that collections have been very much 
less? This is the first time, as far as I know, in 
the last 15 to 20 years that the revenue on 
account of income-trx and corporate tax 
collection has been less than what it was in 
the earlier year. It is about 10 to 15 per cent 
less. So, I would like to know the figure as on 
15th December because we can compare the 
same with the saire date of the last year. What 
was the explanation given? Advance tax will 
be received. But the same thing was appli-
cable  earlier  also. So, I would no* 
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[Shri Jagesh Desai] use harsh words. Don't 
put wrong facts before the people to conceal 
year inefficiency. As such, though in principle 
I support this Bill, I think the Government 
will take into account the observations which 
I have made. They must conduct raids on a 
very large scale and see that the unearned 
money, which is black money, is brought out 
so that they will not have to levy additional 
taxes. At least, if you get more money from 
direct taxes, you will not have to levy indirect 
taxes because it affects the common man. So, 
please gear up your machinery and collect the 
taxes which are due from those big people 
who have concealed their incomes. 

With these word I support the Bill. 

 



73      The Taxation Laws       [ 11 JAN. 1991 ]       (Amdt. ) Bill, 1991-<        74 

 



75      The Taxation Laws     [ RAJYA SABHA ]     (Amdt. ) Bill, 1991—     76 

 



77       The Taxation Laws       [ 11 JAN. 1991 ] (Amdt. ) Bill, 1991 78 

 



79      The Taxation Laws     [ RAJYA SABHA]    (Amdt. ) Bill, 1991—        80  

 

THE DEPUTY CHAIRMAN: Do not 
interrupt. 

 

THE DEPUTY CHAIRMAN: Mr. M. A. 
Baby. Please be brief. It was decided that... 
(Interruption). 

SHRI M. A.. BABY (Kerala): I won't take 
even the time allotted to me. I won't take that 
much time. 

I thank you very much, Madam, for having 
permitted me to speak on this topic. 
Moreover, two hon. friends of mine are sitting 
opposite to me as the Minister for Finance 
and the Deputy Minister in charge of Finance. 
This is a proposal which we  support. But, 
while  supporting 
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this proposal, I would lite to make two or 
three suggestions. The first is that the • 
surcharge... (Interruption). 

SHRI T. R. BALU (Tamil Nadu): Madam, 
the Prime Minister has said ... (Interruptions) 

THE DEPUTY CHAIRMAN: I just wanted 
to tell you that the Prime Minister came. But, 
everybody, for the last three days, was 
wanting a resolution on the Gulf situation. So, 
to come to a proper resolution, the leaders of 
the various Opposition parties and groups are 
meeting in the other House. He came here. 
But he thought he would finish that work. As 
soon as he finishes that, he will be here. 
Meanwhile we won't waste the time of the 
House and we will finish this. He will come. 
That I can assure you. 

SHRI ATAL BIHARI VAJPAYEE 
(Madhya Pradesh): Our leaders are meeting 
in the other House! 

THE DEPUTY CHAIRMAN: I do not 
know. Atalji, some leaders, Opposition 
leaders, are meeting, perhaps, of the other 
House. (Interruptions). That is the letter I 
have received from Mr. Malaviya. No names 
of the leaders have been mentioned. He says 
that at present, he is busy with the meeting of 
the Opposition leaders of the other House So, 
he will come back. Meanwhile, we will finish 
some business. 

SHRI M. A. BABY: When we support this 
proposal for the surcharge . of 12 per cent, on 
the one hand; I suggest that the surcharge may 
be merged in the tax-rate. And, on the other, 
there can be progressivity of Surcharge. If it is 
12 per cent for Rs. 75, 000|- it can be, say, 20 
per cent for Rs. 3 lakhs and like that. This 
should also be kindly considered. This is the 
second proposal I would like to make. 

. Thirdly, Madam, a fresh look at the whole 
taxation policy is required. If you look at 
what had happened since our First Five-Year 
Plan, the indirect 

tax uised to be more than the direct tax. When 
started, the ratio was somewhat balanced, but 
later on, the direct tax has become less and 
the role of indirect tax in Government revenue 
has gone up and I need not have to say what is 
the result of this? The main burden of indirect 
tax goes on the common masses of people. So 
in relation to this particular discussion, I do 
not know whether this Government holds a 
mandate to have a fresh look at such major 
perspective question, but if still this Go-
vernment is willing to have a fresh look at this 
question and if this Government is willing to 
reverse the order, we would only be happy to 
support that. 

Thirdly, I would like to extend my . support 
to the formulation made by hon. Mr. Jagesh 
Desai. When fresh taxation proposals are being 
made, it should not be at the expense of the 
possible revenue of the State Government. The 
hon. Shri S. B. Chavan is here. When Shri 
Chavan was the Chief Minister of Maharashtra, 
the powerful argument, the tight rational 
argument that S. B. Chavan Ji had put forward, 
"I endorse all these proposals. " But later on, 
when Chavan Ji became the Finance Minister, 
unfortunately, he did not stand by his 
argument. So this I would like to reiterate. 

Finaly, Madam, T would like to know in 
this particular context' of the Gulf crisis 
getting accentuated, whether, the 
Government is working on a long term 
perspective approach towards how are we 
going to cop up with the gigantic crisis that 
would be thrown up if something unfortunate 
happens in the Gulf area. Thank you very 
much. 
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THE DEPUTY CHAIRMAN: I sec Mr. 
Ramachandran and Mr. Balu sitting together. 
That means it was a made-up fight in the 
morning. They fight in the well and they are 
sitting together!    I notice that. 

SHRI V. NARAYANASAMY (Pon-
dicherry): Something very serious. 

SHRI S. S. AHLUWALIA: Honeymoon. 

THE DEPUTY CHAIRMAN: I hope the 
reflection would be when the Prime Minister 
comes to the House, everybody will listen to 
him in peace. 
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SHRI JAGESH DESAI: Sir, for the last 
four or five months the previous Government 
has stopped making raids. 
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The Resolution was, by leave, withdrawn. 

THE DEPUTY CHAIRMAN: I shall now 
put the motion to vote. The question is: 

"That the Bill further to amend the 
Finance Act, 1990 and the Income-Tax 
Act, 1961. as passed by the Lok Sabha, be 
taken into consideration. " 

The  motion was adopted. 
THE DEPUTY CHAIRMAN: We shall 

now take up clause-by-clause consideration 
of the Bill. 

Clause 2 to 7 were added to the Bill. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

SHRI DIG VIJ AY SINGH: Madam, L 
beg to move: 

"That the Bill be returned. " 

The question was put and the motion was 
adopted. 

THE  ASSAM    APPROPRIATION 
BILL, 1991. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE AND THE 
DEPUTY MINISTER IN THE MINISTRY 
OF EXTERNAL AFFAIRS (SHRI 
DIGVIJAY SINGH): Madam, I beg to move: 

"That the Bill to authorise payment and 
appropriation of certain further sums from 
and out of the Consolidated Fund of the 
State of Assam for the services of the 
financial year 1990-91, as passed by the 
Lok Sabha, be taken into consideration. " 

Madam, the Bill authorises the payment of 
a sum of Rs. 32. 56 crores, voted by the Lok 
Sabha on 10-1-1991, 

and Rs. 0. 29 crores charged on the 
Consolidated Fund of the State of Assam. 

These amounts have been sought to cover 
the additional requirements in the current 
financial year. Full details of the provision 
are available in the Supplementary Demands 
circulated to the Members on the 27th 
December, 1990. 

The question was proposed. 

THE DEPUTY CHAIRMAN: Now, it was 
agreed upon that there would be no discussion 
in it and I ask the Membery to pass it. 

DR. G. VIJAYA MOHAN REDDY 
(Andhra Pradesh): We request that before 
tUe end of March, before the Monsoou. 
Government should conduct elections in 
Assam and also withdraw the army into the 
barracks before that date. 

SHRI DIGVIJAY SINGH: We will take 
this into consideration. 

THE DEPUTY CHAIRMAN: The 
question is: 

"That the Bill to authorise payment and 
appropriation of certain further sums from 
and out of the Consolidated Fund of the 
State of Assam for the services of the 
financial year 1990-91, as passed by the 
Lok Sabha, be taken into consideration. " 

The motion was adopted. 

THE DEPUTY CHAIRMAN: We shall 
now take up clause-by-clause consideration 
of the Bill. 

Clauses 2, 3 and the Schedule were added 
to the Bill. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

SHRI DIGVIJAY SINGH: Madam, I beg 
to move: 

"That the Bill be returned. " 

The question was put and the motion was 
adopted. 


